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Purchase of ships by Shipping
Corporation of India

190. SHRI SUBHASH <CHANDRA
BOSE ALLURI: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether any target has been
fixed for the purchase or import of
ships by the Shipping Corporation of
India during the Sixth Five Vear
Plan; and

(b) if so, the details thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). Shipping
Corporation of India has, in its Sixth
Five Year Plan, envisaged acquisition
of 47 ships aggregating 1.23m GRT
from India and abroad involving a
total investment of Rs. 800 crores. The
vessels proposed to be acquired in-
clude medium range tankers, cargo
liners, bulk carriers, crude carriers,
product tankers, lube oil tankers and
edible oil tankers.

Congestion in Madras, Bombay and
YVisakhapatnam ports

191. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether there is congestion of
incoming ships in the ports of Madras
Bombay and Visakhapatnam;

(L) if so, the details thereof;

(c) whether this has effected the
loading of outgoing ships; and

(d) if so, what steps have
taken in this matter?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DAR PATIL): (a) to (c), There is no
econgestion in the ports of Madras,
Bombay and Visakhapatnam. However
due to strike by workers in certain
gections in Madras Port from 30th
June, 1982 some temporary congestion
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*has developed, which is expected to
be relieved soon.

(d) Does not arise.

Talks held on New Moore Islands

192. SHRI MADHAVRAQ SCINDIA:

Will the Minister of EXTERNAIL: AF-
FAIRS be pleased to state:

(a) whether the question of owner=
ship of the New Moore Island was
considered at the recent Indo-Bengla-
desh talks held in New Delhi; and

(by if so, what was the outcome
thereof, indicating the area of agree-
ment reached in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAO): (a) Secretary level talks were
held between India and Bangladesh
at New Delhi from January 13 to 15,
1982 on some bilateral issues, :nclud-
ing New Moore Island.

(by It was for the first time that
detailed and substantive discussions
were held on New Moore Island bet-
ween the two Governments. In con-
formity with their mandate the 1wo
sides exchanged addilional informa-
tion and agreed to discuss this matter
again at an early date after an in
depth examination of the additional
information made available, on the
hasis of relevant facts and principles.

Leasing out of Tinbigha to
Bangladesh

193, SHRI MADIIAVRAO SCINDIA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the question of leasing
out of the Tinbigha area in perpetuity
to Bangladesh was considered at the
recent Indo-Bangladesh Foreign Secre-
taries’ meet held in New Delhi; and

(b) if so, what were the terms of
the agreement, if any, concluded as a
result thereof?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAO): (a) Yes, Sir. Secretary level
talks were held between India ard
‘Bangladesh at New Delthi from Janu-
-ary 13 to 15, 1982 on some’ bilatersl
issues, including the termg of lease-
in-perpetuity in respect of Tin Bigha.

(b) The lease-terms were not final-
ised at this meeting. Discussions bet-
ween the two Governments on the
subject wili contlinue,

Talks held with PLO Chairman

194. SHRI MADHAVRAO SCINDIA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether during the visit of lhe
PLO leader Mr. Yasser Arafat in the
third week of May (May, 21, 1982)
this year, the Prime Minister and
State Government representatives had
talks with him and his team on the
question of continuing war Detween
Iraq and Iran and the unresolved
Palestinian issue;

(b) if so, what decisiong were taken
ags a resuit thereof to resolve these
issues; and

(c) what steps have since been
taken in persuance thereof?

THE MINTSTER OF EXTERNAL
- AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) India and the Palestine Libera-
tion Organisation expressed their seri-
ous concern over the Irag-Iran corflict
and called upon Irag and Iran to
urgently resolve their differences
peacefully.

On the Palestinian issue, India and
the PLO reiterated their firm convic-
tion that a comprehensive, just and
durable peace in the Middle East can
be achieved only on the bhasis of the
immediate and complete withdrawal
of Israel from all occupied Aran and
Palestine territories, including Jeru-
salem; and the restoration of the m-
alienable rights of the Palestinian
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‘people, iincluding the right teo -refurn
to :their hemeland and fo estahlish
their independent state. Iadia  me-
iterated its full suppert for the:Pales-
tine Liberation Organisation, ‘the sele
and Jegitimate representative of the
‘Palestinian people and for its partici-
pation as a full and equal party in all
eftorts towards the achievement of a
just and lasting peace in the region
within the framework of the United
Nations.

(c) Close cooperation in internation-
al forums and regular exchanges of
views and consultations hetween
India and the PLO are continiing.

F.M.'s visit to Bangladesh

195. SHRI MADHAVRAO SCINDIA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether he visiled Dacca in the
third/fourth week of May 1982 and
discussed various issues with regard
to Indo-Bangladesh relations with
Chief Martial Law Administrator of
Bangiadesh Mr. H. M. Ershad; :ad

(b) if so, what was lhe oulcome of
the talks on the varlous issues?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) and (b). I visited Dacca
from May 22 to 23, 1982 on an invita-
tion of the Bangladesh Government,
renewed recently by H.E. Lt. Gen.
H. M. Ershad, the Chief Martial Law
Administrator of Bangladesh. My
discussions at Dacca  were generzal
and positive in nature. In respect of
Ganga waters it was conveyed that
in view of the expiry of the 1977
Agreement on Farakka in Novemher
1982 it was desi=ahle for both sideg to
arrive at a fresh sharing arrangement,
taking into account the interests of
both the countries. At the same time,
the need for augmentation of Canga
waters was also stressed. Other Li'ater-
al matters were touched upon but not
discussed in detail. It was decided
that pending issues would be taken
up subsequently by both Governments
at the mutual convenience.





